V., - Kqmataka
"y Hassan
2. Mysore

V1.’ Madhya Pradesh

1, Bilaspur -
2. - Khandwa
3. Panna
4. Satna

VII. Maharashtra

1. Akola
2. Sholapur

3. Hadapsar (Gliderdrome Punc)

VIII. Meghalaya
1. Barapani (Shillong)

IX. Orissa
1. Jharsuguda

X. Rajasthan

1. Kota

XI. Tamil Nady

1. Tanjore
2. Ramnad
3. Vellore

XI1. Tripura
1. Kamalpur
N Khovm
XIII Umf Pndcsh
1. Jhansi’
g Kanput {Civil)
3. Lalitpur I
. 4. Pantragar
! XIV. Wel Bongal ~
Bohala )
Balurghat
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X’V Delki
L Safdmuul Atrpoﬂ

XVI Amacw Prodash
1. Pasighat.

Loty in working of Public Sector
Undertakings

6535. SHRI K. S, VEERABHAD-
RAPPA: Will the DEPUTY PRIME
MINISTER AND MINISTER @ OF
FINANCE be pleased to state:,

(a) whether there has been any loss
in the working of the public sector
undertakingg during last three years;

(b) 1t so0, the details thereof, (year-
wise); ang

{¢) whethey there is any indication
for profitable working trend and if
so, what sre the details thereof?

THE MINISTER OF STATE IN

'THE = MINISTRY OF FINANCE

(SHRI SATISH AGARWAL): (a)
and (b). The information for the years
1975-76, and 1977-78 is contained in
the Annual Reportoon the working of
Industrial and Commercial Undertak-
ings of the Central. Government for
the year 1977-78 which was presented
gompaﬂlmt on the 20th Fﬁbulfyr

(¢) The vear 1878-79 iz yet to close
and the accounts have to be prepared.
Even provisional figures relating to
the working of these enterprises upto
the end of this year will be available
spproximately two months after the
¢losing of year. Provisional results

. ifi respect.of'22 major entérprises re-
. presentin-
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the investments in Central Govern-

ment Industrial & Commercial Under-
takings indicate a slight decline in
the prifitability of these enterprises
at the end of the first half of the
Year. .

Use n{ Eorgign Brand Names

§536, SHRI K. S. VEERABHAD-
RAFPA: Will the Minister of COM-
MERCE, CIVIL SUFPPLIES AND CO-
OPERATION be pleased to state:

(a) whether Government have re-
ceived. any complainis regarding the
use of foreign brandg in - articles ori-
ginally Indian but which are found
with the names of foreign brands:

(b) if g0, the names of foreign
brands: in. articles. originally . Indian:

(¢) whether any . complaints have
also been receivea from Colgate,
Bournvita ete.; angd

" (d) if so, what action Government
propose to take to stop the use of
thege foreign brai.  names?

THE MINISTER ‘OF STATE in
THE MINISTRY OF COMMERCE,
CIVIL SUFPLIES AND COOPERA-
“TION ~ (SHRI  KRISHNA KUMAR
GOYAL): (a) No such complaints
-bave been received in the Department
of Civil Supplies.

~(b) 'Does not ‘arise.

_(¢) No, Sir, No complaint has been
rcoaﬁ»d in -the Department of Civil
Supplies from the owners/users of
brand name Colgate and Beurnvita.

(d) Does not arise. The usa of for-
eign brand names is regulated by
Section 28 of the Foreign® Exchange
Regulation Act, 1873, if such.use.in-
volves direct or indirect. wn%ra-
tion, and by Sections 40(3) and 52 of
the Trade and Merchandise Marks Act
to ensure that such use is not against
the interests of the general public
and that there is no adverse effect on
the development of industry, trade or
All .appiicatloas
keeping in view the

commerce in India,
are considered

provisions of these enactments.
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